Central Administrative Tribunal
Principal Bench, New Delhi

O.A. No. 1193/2020
M.A. No.1174/2020

Friday, this the 28" day of August, 2020

(Through Video Conferencing)

Hon’ble Mr. Justice L. Narasimha Reddy, Chairman
Hon’ble Mr. Mohd. Jamshed, Member (A)

K.P. ANEJA (Aged 66 yrs. Gp ‘A’)
(Sr. Citizen, 9868924307)
S/o Late Sh. Sant Lal Aneja,
R/o House No. 3,
Sri Nagar Extension, Ashok Vihar, Delhi-110052
...Applicant
(By Advocate: Mr. B S Jarial)

Versus

1. Govt. of India, M/o Finance
Department of economic affairs
IES Cadre, North Block,

New Delhi-110001

2. Government of India,
M/o Chemical & Fertilizers,
D/o Pharmaceuticals
Shastri Bhawan, New Delhi-110001.
...Respondents
(By Advocate: Mr. Manjeet Singh Reen)
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ORDER (ORAL)

Justice L. Narasimha Reddy, Chairman:

M.A. No.1174/2020

This M.A. is filed seeking condonation of delay in filing the O.A.
For the reasons mentioned therein, the M.A. is allowed and the delay in

filing the O.A. is condoned.

O.A. No.1193/2020

The applicant joined the service of Ministry of Home Affairs as
Assistant Director in the year 1981. He held various posts. However,
disciplinary proceedings were initiated against him by issuing a charge
memo. Since he retired from service, the punishment of 100% cut in
monthly pension on permanent basis was imposed through order dated

03.01.2019. The gratuity was also withheld.

2. The grievance of the applicant is that his 50% of leave
encashment was withheld without any basis. He filed the O.A. with a
prayer to direct the respondents to release 50% leave encashment with

18% compound interest.
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3. We heard Mr. B.S. Jarial, learned counsel for applicant and Mr.
Manjeet Singh Reen, learned counsel for respondents, at the stage of

admission, through video conferencing.

4. The O.A. was earlier listed on 29.07.2020 and Mr. Manjeet Singh
Reen, learned counsel for respondents, sought time to obtain
instructions. Today, it is represented that 50% leave encashment was

released in favour of the applicant yesterday itself.

5. In view of the above, the O.A. becomes infructuous and the same

is accordingly dismissed. There shall be no orders as to costs.

( Mohd.Jamshed ) ( Justice L. Narasimha Reddy )
Member (A) Chairman

Auqust 28, 2020
/sunil/rk/akshaya/




